Ghaziabad

Additional District Magistrate, )
-03- 2020
Ref:-....Y4).... /NGT OA No-909/18/2020 Dated...#1=-2 1
To,
The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ng;@gov.in & ngg.filling@gmail.com

Sub: Report in compliance to order passed by Hon’ble NGT, New delhi on
dated 03-03-2020 in matter of O.A. No. 909/2018 (M.A. No. 1590/2018,
M.A. No. 1591/2018 & M.A. No. 245/2019) Cofederation of Trans
Hindon RWA'’s Ghaziabad V/s. U.P. State Pollution Control Board &
Ors.

Sir,

With reference to the above mentioned subject, a Report in compliance
to order passed by Hon’ble NGT, New delhi on dated 03-03-2020 (M.A. No.
1590/2018, M.A. No. 1591/2018 & M.A. No. 245/2019) Cofederation of Trans
Hindon RWA’s Ghaziabad V/s. U.P. State Pollution Control Board & Ors.
Factual report in compliance of Hon'ble Tribunal’s orders is hereby submitted
on behalf of District Magistrate, Ghaziabad for kind perusal and necessary
action please.

Enclosure:As above.

Yours Sincerely

(cnicﬁ’al)

Addl. District Magistrate (City)
Ghaziabad
.

Copy to:
1- District Magistrate, Ghaziabad for information.
2. Member Secretary, U.P. Pollution Control Board, Lucknow for
information.
3- Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New
Delhi for perusal and necessary action please.
Regional Officer, U.P. Pollution Control Board, Ghaziabad for necessary

action. m&
(Ch, a Pal)

Addl. District Magistrate (City)
Ghaziabad
z
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COMPLIANCE REPORT

IN THE MATTER OF O.A NO. 909/2018

(M.A. No. 1590/2018, M.A No. 1591/2018 & M.A. No. 245/2019)

WITH
Original Application No. 954/2018
TITLED
Confederation of Trans Hindon RWA’s Ghaziabad
Versus
U. P. State Pollution Control Board & Ors

(As Per Hon’ble National Green Tribunal’s Order Dated 03.03.2020)

1. Background

The Hon’ble National Green Tribunal had perused the issue of non-

compliance of the Solid Waste Management Rules, 2016, in not collecting
garbage from Indirapuram, Vasundhara and Vaishali which is being dumped
at Shakti Khand, adversely affecting the air quality.

Hon’ble Tribunal had perused the report filed by UP Pollution Control

Board on 28.05.2019 and 21.08.2019 and constituted the following

Committee to deal with the matter:

i. District Magistrate, Ghaziabad Chairman
ii. Vice-Chairman, GDA Member
iii. Municipal Commissioner, Ghaziabad Member
iv. Representative from State PCB Member
v. Representative from CPCB Member

The said Committee’s action taken report along with proposed Short
term and Long-term action plan has been filed on 29.02.2020. Municipal
Commissioner, Ghaziabad Municipal Corporation, personally present during
Tribunal’s hearing dated 03.03.2020 had submitted that Municipal
Corporation shall execute the work of clearing and said legacy waste dump
sites and Ghaziabad Development Authority shall deposit the amount of Rs. 4

Crores for cost involved. Further, Hon’ble Tribunal had directed that the



Municipal Corporation, Ghaziabad and Ghaziabad Development Authority to

ensure clearance of legacy waste and compliance of Solid Waste
Management Rules, 2016. Also, with regards to sewage treatment, Hon’ble
Tribunal had directed that pending long term action, interim steps by way of
phyto/bio remediation for treatment of sewage must be taken and the drains

must be remedied and cleaned.

In compliance of above, status of compliance with regards to directions

of Hon'ble Tribunal has been detailed hereunder.

2. Status of Compliance

In order to review compliance of Hon’ble Tribunal’s orders dated
03.03.2020, District Magistrate, Ghaziabad convened a meeting on
22.06.2020 with Ghaziabad Development Authority, Municipal Corporation,
Ghaziabad and Uttar Pradesh Pollution Control Board. Representative of
Central Pollution Control Board was briefed about the meeting’s proceedings
via call. Minutes of meetings have been annexed as Annexure I

Hon'ble Tribunal’s directions were reviewed in the said meeting,

compliance of same is as below :-

S.No. Hon’ble Tribunal’s Directions

Compliance Status

1 | Clearance of legacy waste dump

site at Indirapuram must
commence within one month from
today which will be responsibility of
the Commissioner, Municipal
Corporation, Ghaziabad. GDA is at
liberty to either take responsibility
or transfer the cost to an ESCROW
account. Tentative cost is assessed

at Rs. 4 Crore.

Process for clearing legacy waste from
concerned site shall commence once the
tender is awarded. Tender for technical bids
has been opened on 10.07.2020. Technical
assessment of two bids received has been
held. Since the expenses are being borne by
GDA, the technical bids received are being
examined at their level as well.

Vice Chairman, Ghaziabad Development
Authority vide her letter dated 16.03.2020

has committed to transfer the amount of Rs.




4 Crores in account of Ghaziabad Nagar
Nigam, copy of said letter is annexed as
Annexure [l. Same has been reiterated in
GDA’s letter dated 10.7.2020 annexed as

Annexure Il

All legacy waste dump sites may be
identified within one month by the

Committee

already constituted

namely District Magistrate,

Ghaziabad, Vice-Chairman, GDA,

Municipal Commissioner,

Ghaziabad, Representative from

State PCB and a representative

from CPCB. On such identification,

the legacy waste clearance may

commence within one month

thereafter

Besides, Shakit Khand IV site, another legacy
waste site has been identified at Pratap
Vihar, Ghaziabad. Estimated Municipal Solid
Waste on said side is around 4 lakh MT.
Presently no dumping is being done on the
said site. As per Municipal Corporation,
Ghaziabad, the DPR for remediation on said
site has been prepared and handed over to
UP Housing & Development Board, the land-
owning agency for said site.

Site surveys are still being done to identify

other legacy waste dump sites.

Sewage management and

remediation of drains may start
within one month at least by way of

phyto/bio remediation which will

be the responsibility of the

Municipal Commissioner,

Ghaziabad. Any deficiency of funds

may be made up in consultation

with the

Secretary,  Urban

Development, UP as well as

Secretary, Housing and Urban

Planning, UP.

Survey of drains has been done, 10 drains
have been identified for treatment that
outfall into River Hindon, namely:

Karhera Drain

Hindon Vihar drain

Kaila Bhatta Drain

Arthala Drain

Sarvodaya Nagar Drain

Rahul Vihar Drain

Indrapuran Drain

Dasna Drain

Nandgram Petrol Pump Drain
10. City Forest Main Gate Drain.

o NGy Uw s Do e =

In Phase — |1, it is proposed to

remediate 05 drains listed at S. No. DPR for
same has been prepared and has been

i

assessed by NEERI, Nagpur.




NEER! has been appointed to assess the |
viability and suggest changes, if needed.
Their team is proposed to carry out field
survey on 22.7.2020 and 23.07.2020. Work
with regards to phyto/bio remediation shall
be carried out accordingly. Letter from
Municipal Corporation, Ghaziabad s

annexed as Annexure IV.

4 CPCB may recover the damage to | CPCB’s report with regards to said

the environment after making | assessment not received.

appropriate assessment.

Report is hergby submitted for your kind perusak.

(Pramod Kumar) {Santosh Rai)
Addl. Municipal Commissioner Secretary
Municipal Corporation, Ghaziabad Ghaziabad Development Authority

AD ity)
Ghaziabad
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H eevineareas 15 In view of above, we direct the Municipal Corporation, Ghaziabad
and GDA to ensure clearance of legacy waste and compliance of Solid Waste Management
Rules, 2016, apart from ensuring treatment of sewage. Pending long term action, interim
steps by way of phyto/bio remediation for treatment of sewage must be taken and the

drains must be remedied and cleaned. In short, our directions are:

I.  Clearance of legacy waste dump site at Indirapuram must commence within one
month from today which will be responsibility of the Commissioner, Municipal
Corporation, Ghaziabad. GDA is at liberty to either take responsibility or transfer
the cost to an ESCROW account. Tentative cost is assessed at Rs. 4 crore.

II.  All legacy waste dump sites may be identified within one month by the Committee
already constituted namely District Magistrate, Ghaziabad, Vice-Chairman, GDA,
Municipal Commissioner, Ghaziabad, Representative from State PCB and a
representative from CPCB. On such identification, the legacy waste clearance may
commence within one month thereafter.

III. Sewage management and remediation of drains may start within one month atleast
by way of phyto/bic remediziion which will be the responsibility of the Municipal
Commissioner, Ghaziabad. Any deficiency of funds may be made up in consultation
with the Secretary, Urban Development, UP as well as Secretary, Housing and
Urban Planning, UP. ‘

IV. CPCB may recover the damage to the environment after making appropriate
assessment.
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(An ISO 14001, 18001 & 19001 Certified Organization)

Date:

The Indrapuram dumpsite currently is under tender process for Legacy Waste treatment.
The tender opened on the 10th of July for technical bids. 2 bids were received whose
technical assessment was also held.

As per the directions of honorable NGT the expenses for bio- remediation at Indrapuram
is to be met by GDA. So, the technical bids received are being examined by GDA.

At present the DPR for remediation of dumpsite at Pratap Vihar has been prepared and
handed over to Awas Vikas.

There are 10 nallahs that flow into the Hindon River of which 5 nallahs are to be
remediated. NEERI has been appointed by the Secretary, Urban Development
Department as the organization to carry out inspections at these nallahs and has provided
with some verifications and objections through e-mail and sought clarification. This
clarification has been provided to them. NEERI has informed back that the team will arrive
in Ghaziabad on the 21t of July and conduct the inspection on the 22" and 23" of July.

|

2|7 /1000
Pramod Kumar

Additional Municipal Commissioner
Ghaziabad Nagar Nigam



:

%l -H

Ol oo ] O ] & W N -




T

4;{%nd the Drains DPR

2 messages

e e b

Jalkal NNG <alkal nng@gmail.com> - Thu, Jul 2, 2020 at 2:50 PM
To a_kapley@neen res in

Su/Mam

P See the attached file

Regd
G M.(Jal)
Nagar Nigam Ghaziabad
B SKM_C224020063014000.pdt

Atya <a_kapley@neeri.res.in> Fri, Jul 3, 2020 at 4:38 PM

To: jalkal.nng@gmail.com
Cc: Rakesh Kumar <r_kumar@neeri.res.in>, h.bherwani@neaeri.res.in, rs_dhodapkar@neaﬁ.res.in.

atyakapley@gmail.com

Dear Er BK Singh,
GM, Ghaziabad Nagar Nigham

Dear Mr Singh,

Thank you for sharing the DPR with us. After going through the document, these are my comments;

Observations:

Of the ten drains mentioned in your email, only 5 have been covered in the attached DPR

seems to flow only in Hindon and Rahul Vihar drains. The others have industrial

« Domestic wastewater
wastewater too

Polnts for Consideration

. Bioremediation and In-situ treatment will work for domeslics wastewater

o Industrial wastewater will require some pre-treatment

o We suggest that contributing industries carry out a pre-treatment at their cost before releasing the wastewater

. Bioremediation is only a topical treatment and hence, It Is suggested that a more long-lasting solution be framed,
for example, RENEU technology of NEERI demonstrated at Prayag Raj.

Wway Forward
NEERI can take up this treatment in three phases

Phase 1: Preparation of DPR of all ten drains: Time line: 3 months. The proposal for DPR preparation can be shared
Wlth you next week

T T T T Y R A 1] ST
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Gmad - Re Send the Dracns DPR
Timplos. Fowr months sfter work order
3: Treatment of drains having indusinal discharge:

(i) avallability (1) profile of chemicals entering from industry
Time e will be decided sfier darification of thesa points.

Regards
Atya Kapley

Or {Mrs) Atya Kapley

Head, Director's Research Cell

Senior Principal Scientist / AcSIR faculty
Environmental Biotechnology and Genomics
CSIR-NEER!

meDPR drains with Gomestic wastewater can be taken Up immediately for treatment via NEERIs

P L B e e e T T e .

Yice President: Organization for Women in Science in the Developing World (QWSD)
Asia Pacific Region

-t w—

From: jalkal.nng@gmail.com <jalkal.nng@gmail.com>
Sent: 02 Juty 2020 14:50

Yo: Atya Kapley <a_kapley@neeri.res.in>

Subject: Re Send the Drains DPR

Pl. See the attached fie
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